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THE APPROPRIATION (NO. 4) BILL,

1994 &

THE APPROPRIATION (NO. % BiLL,
1994—CONTD.

THE DEPUTY CHAIRMAN: Now,
we will have the AppropMetion Bills.

Some discussion is left over. We hav
two other Bills also which we have t;
mss-tod'ay—the Comptroller and Auditor
General's  (Dufies,  Powers  ang
Conditions of Service) Amendment Bill
1984 and the Salaries, Allowances, Leave
and Pensions of the Officers and Servants

of the Delhi High Court Bill
are the two Bi%:;. ill, 1994, These
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THE DEPUTY CHAIRMAN: I am

sorry. Please sit down. I am sorry that
you interrupt me when 1 am speaking.
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I am afraid 1 will become mad. I am
honestly saying this. The way you behave
is very unsafisfactory. 1 am trying' to
streamline the House, Y T H
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Mr. Ashok Mitra, before 1 call you, !

want to announce that we have one
hour’s time left with us. Within' this one
hour, "we must get oOver the
Appropriation Bills. By 3.00 p.m., we
should finish this business. The other two
Bills should be got over by.6.00 p.m.-We
must finish all the legisiative business and
then we will have the Special Mentions.

SHRI JAGDISH PRASAD MATHIR
(Uttar Pradesh): Cannot we take up the
Special Mentions before 6.00 p.m.?

THE DEPUTY CHAIRMAN:, They
can be taken up earlier also. We will take
up the Special Mentions as soon.as the
two Bills are passed but not later than
6.00 p.m.
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DR, BIPLAB DASGUPTA (West

Bengal): Madam, please agree with him
that they can be taken up between 5.30
p.m. and 6.00 p.m.

THE DEUPTY CHAIRMAN: We
Will take up the Special Mentions as
calry as possible but not later than 6.00
p.m. Okay. ‘

Ms. Mitra, will you please start your
speech? You have nine minutes’ time,
. Your speech was not complete. There are
nine minutes [eft for you to complete
your speech. You please start now.

' DR. BIPLAB DASGUPTA: Madam,
he has got 10 minutes’ time.

THE DUPUTY CHAIRMAN:
Whatever Mr. Mitra wants to say, he can
say within 10 minutes.

SHRI ASHOK MITRA (West
Bengal): Madam Deputy Chairman, as 1
make a non-partisan survey of the empty
benches, 1 realise that there is very little
interest or. passion left for the
Appropriation Bills. Still a courtesy to
the’ Minister of State who is sitting here
and also because it is important that
certain things should be placed on
recored here, 1 rise to speak.

What are appropriations?
Appropriations are . appropriations of
money from the people of India by the
Government of India through the
Ministty of Finance. What are

- appropriations for? Certain commitments
have been made by the Government of
India and the Ministry of Finance on
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behalf of the Government of India. These
appropriations are supposed to honour
those commitments and this is why I say

the following.
A}

The Vice-Chairman (Shri Satish Agarwal)
in the Chair.

.

A drama has been enacted in this
country for the last three years. We know
the Ministry of Finance has taken the
entirc nation for a ride. But, 1 keep
asking myself whether the Ministry of
Finance has been taken even the rest of
the Government for a ride and the entire
ruling party for a ride. What werc the
things that were said 3 years ago? Three
years ago they said, give us three years;
milk and honey will flow in the country,
rise in prices will be reduced to zero
level, inflation and  deficit-financing
would be drastically pruned; investments
‘will flourish in agriculture and in
industry; foreing investment will come
rushing and the rate of growth and
exports will zoom. Now we can check up
on all that. We are badk to double-digit
inflation and if the foreign money of the
kind that is coming in continues to come
in, one does not know where the rate of
inflation will stop. 15% or 20% by the
end of the year. The kind of money that
they think will come in twenty six billion
dollars from outside, then what will be
the rate of price increase in the country?
You have to exchange this money for
domestic money and this domestic money
will be fed inmo the domestic money
supply and therefore, prices will rise. -

Back to  double-digit inflation.
Investment rate or- capital formation is
down In agriculture, down in indusiry.
the production of capital goods is going
down from month to month and from
'year to year. Capital formation is down
not just in industry but also in
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agriculture, not only in the public sector
but.also in the private sector. Private
sector investment depends upon public
sector investment, this has been the
tradition in - this country. You take
industrial growth. Barely, s,ix months ago,
the Minister of Finance ‘read out his
Budget speech. It was a string of
beautiful fiction; the rate of industrial
growth in 1993-94 will tourch 4%. 1 have
a reply from the hon. Prime Minister to a
question in the House where he said it is
only 2.1%. The Third Five Year Plan
said that in each year of the Third Plan,
the rate of’ growth will be more than 8%.
So, is stagnation in mdustry Agriculture,
not on account of the Ministry of finance,
but because of the bountry of nature, has
helped us and that is what is giving us
some relief. It is also giving some relief
to the Ministry of Finance. But, one good
forture is mot to be expected forever. 1
said the rate if investment of overall
capital formation, has come down from
25% of GDP to around 20%. What did
we get from outside? Yes, I know that
they will mention about 17, 18 dr 19
million doliars have come in. Now, how
much out of this has gone into productive
investment? What are the figures? Last
month, at long last, there was & reluctant
confession by the Minister of Finance
that only 640 million dollars had come in
for actual productive purposes. It is less
than Rs. two fhousand crores, or Barely
Yath of one per cent of our GDP. So,
what have we lost? We have lost 3% on
aceount of savings according to official
figures of the Government of India and
we have through forelgncrs Yath of 1%.
So, there is a genuine economic cnsxs in
the country; the crisis of lack of
investment, the crisis of prices going up,
the crisis of some foreign money coming
in ssarch of adventures in the country.
they want to make some quick buck
whatever it be, 17, 18, 19 billion dollars.
Look at the compositon of this. What is
the enduse of the money that has come
in? the bulk of it operated by so-calied
institutional investors. They have come
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not to invest in our industry but to invest
in the share market. Let the share prices
g0 up, let there be another Scam and
once prices go up, they will recover their
capital gains.

Sir, one can say that out of this 19
billion ' dollars, 12-13 billion dolars
consists of speculative money. In the
United States of America, you get hardly
4% as return on short-term capital. You
come to India, you have an obliging
Government whith opens up the share
market for your manipulation, they
manipolate,  they zoom up the prices,
they ‘boost the share prices and sooner or
later, they are going to realise the capital
gains, Bo, this money may disappear one
of thése days once the adventures from
outnide descide to set up another scam by
with drawing dollars. Our .own
industrialists have borrowed from the.
European  Market or elsewhere—
Euroissues, and GDRs. You have been
advised . by the World Bank, another
foreign entity, that capnal is scarce in the
country. Therefore, you should check up
your rate of interest; 17, 18, 19 or 20%

should be the rate of interest for our .

capital. At the other end, industrialists
are getting this capital from Europe and
elsewhere  because there™ is little of
investment activity even in Europe.
There is recession. You are getting funds
at 7-8% interest there! And you are
retiring your domestic debt. That is about
all. 640- million dollars is the total
quantum we have found by way of
foreign investment. You may ask: All
right, where has it gone? —This
productive investment which works out to
1800—1900 crores of rupees. If you put a
question to the Finance Minister, he

" would smartly reply, “We do not keep

such statistics.”” That is a very convenient
answer; they do not keep the statistics.
Because, there is money invested in
McDonald’s invested. in 'Coca Cola,
invested in Pepsi. | read in‘the newspaper
that some clothier's, from Oxford Street
are coming so that they can stitch elegant
suits for our rich.

No doubt, they comc_with some money
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and that js all we are getting out of 640
million dollars. Your enly advantage is
that, perhaps, beyond January 1996, you
will not be in Government and someone
else will have to pay for your sins. Those
who are acting as commission agents for
these foreign adventurers, are getting a
little bit more, they are enjoying high
life, they constitute may be 10% of the’
community or 15%, in a country where
40% of the people go without food at the
end of the day, in a country where
roughly 45% are still withoul shelters,
“and suffer from lack of nutrition. Over:
the last couple of budgets some ritualistic
statements about how we are going to
spend in social expenditure. But what
have we in fact done? See the Human
Development Report of the World Bank.
You can cheat our own people but you
cannnot cheat outsiders. They see
through what is happening in our
country. By and large, the people are not
getting anything out of what you are
doing. They are just waiting, without
much hope, for a better tomorrow. What
does the Finance Minister say?— “Yes,
three years have gone by; give us another
three years. At the end of another three
years, there¢ will. be milk and honey
flowing in the country,” I would only
hope that you will not last for three years
and that something will happen * make
the country return to the rule of sanity.
The other day I was travelling from
Caleutta to Delhi. I .took out a
fortnightly, an ecconomic fortnightly,
which strongly believes. in the kind of
economic reforms which the Finance
Ministry is advocating,

. 1 opened the éditorial which
2.00 PM. summarises all ‘that has
happened in the course of the last three
years is. You draw a perpendicular line
from the east of Kanpur, up from the
Himalayas, down to Cape Comorin, and
you find that 95 per cent of the
investment that has taken placé over the
past three years has taken place west of
that line, 90 per cent of the foreign
investment too has taken place on the
west of that line. But 95 per cent of
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lockouts are on the east of the line, 90
per cent of the unemployment in the
country is on the east of the line. This is
the frightening situation that there is very
little of development, there is very little
of investment, there is very liftle of
employment growth. About employment,
the promisg.’ was that there will be
additional employment for ten million
every year. We have figures of
employment growth in the organised
sector. In the organised sector, there is
actually total stagnation of employment.
The Government claims to have created
cmployment in the rural sector. It is very
convenient to say so because you can
neither prove nor disprove whether there

- has been any employment growth in the

countryside. What are we doing to
ourselves? Does somebody- within the
ruling party ever think about such things?
Why is it that to the east of this so-called
fictional line, people arc getting agitated?
Why is it that wretched people like us the
Communists come to power in these
States? This is because you have
betrayed, you have betrayed the trust of
the nation. You said that you will ‘lead
the country grow into prosperity; you
also said that this prosperity will be
evenly distributed. You promised to have
a Union Government which will bring the
nation together. ‘You have nat done that.
Instead what are you doing? By listening
to the dictates foreigners in the course of
the past three and a half years, you have
furthered alienate the majority of the
people. I cannot go into all this; I know
the time limit. I want just to draw your
attention to something else. It is not that
we have had no growth, it is not that we
have no investrhent, it is not even that
our foreign debt has grown to 92 billion
dollars, which 'is close to 45 per cent of
our national income. At the drop of the
hat, the Finance Minister would mention
about 17 billion dollars of foreign
exchange balances. It will never be
mentioned that we have 92 billion dollars
of foreign debt, and to service that debt
we have to shell out 8 to 9 billion dollars
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sach year. That is not the end of the
story. The fact that there is no growth of
employment is not the end of the story.
The fact that we are in a morass of
economic depression is not the end of the
story. The fact that we have had
occasional bank scams is also not the end
of the story either. There is a linkage of
this kind of bank scams with some thing
else, and which is the product of this so-
called economic reforms. The other day,
our distinguished colleague from Gujarat,
Shrimdti Patel, was very much agitated
about an obscene advertisement in a
journal. Do we realise to what is
happening to our structure of morality?
‘The only idea that is honoured around
the country these days, whether you read
the newspapers or you read the
statements of the people, is that only
money matters, Grab money. Make
money. A high rate of return is all. Make
a profit. How does it matter in what
‘manner you like to have it? And this is
the kind of cjvilisatiomr we have reached
where only money matters. We think that
with money, we can purchase anything,
with money we can purchase a Member
of Parliament, with money we can
purchase a Minister, with money we can
purchase the decision on a project, with
money. we can purchase the modesty of
our young girls. This is what is
happening. And we have these so-called
foreign television channels. Our people
have no food in their bellies, no clothes
on their bodies, but our Government has
ensured that 95 per cent of our villages
are covered by television channels for
being watched. And the poor villagers
watch all this visage of what is happening
in distant countriecs—you can have so
much wealth, so much clothing, so much
jewellery, so many motor cars, so many
sppliances—Don’t blame them if they
want to reach out to them. You cannot
blame them if they want to reach out to
that kind of living, because you have
invited them to that kind of living. There
by, you arc really giving birth to a
generation of criminals—"I must reach
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that standard of living. If the
Government do¢s not arrange for extra
investment,  extra growth, = extra
employment, that.is, emaployment for me,
then I will take to banditry, I will take to
murder and mayhem.” 1 am "not
mentioning this thing from a narrow,
partisan ‘point of view. I would like to
appeal to.  the rulingg party
Members—what are we doing to our
iand, to our people and to our sense of
morality?

Let ‘us not mention the scaim, because
we can assume that in due course
Parliament will have an opport:unity to sit
in- judgement on the guilty p.arties. The
kind of solutions, that the (Sovernment
offers are however; “Oh! Yes, there are
irregularities in the financial system, we
will take care of them; we héid appointed
a Committee’ and that Comu mittee made
certain recommendations.” VVhat has the
Committee recommended? What does
the scam prove? The scam proves only
one thing, that in our econ omic system,
in our financial system, w¢: need more
regulations, not less. We camnnot put
our trust on the crooks ‘who operate
in the share market. They have to
be regulated. The banks have to be
regulated. The foreign banks have to be
regulated. 'What has this famous
Committee however recommend? Fee,
free everything, and = listen to the
foreigners, they know best. They know
best how to use the ban ks, how to use
the resources of the people that are
deposited in the banks, for their own
private purposes. That vvas the reason
why 25 years ago, in tlhis country we
nationalized the "banks. Because you
chose to surr¢nder to the foreigners, you
chose to capitulate to the:m and let them
dictate to you, what we see today is’
foreign banks coming in' and (organising
scams one of the another.

This morning, 1 was told of something.
Our nationalized banks used to pool their
resources and put in advertisemients in
the newspapers. Now, that powwer is being
taken away from them. I ain told that
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these advertisements will now be done by
a body which has been heavily infiltrated
by the foreign banks. The money will be
ours, of our people, but this will be used
for public relations purposes by the
foreigners, in order to seduce the minds
of our people and-tell them that whatever
the foreigners are doing is good for us-
that right is wrong and wrong is right.

SHRI JAGESH DESAI (Maharastra):
Is it true?

SHRI ASHOK MITRA: This is what
we are doing. We are completely
reversing the sense of right and wrong in
this country.

Through these Appropriation Bills the
government will take some money from
the people. Some mistakes were
discovered by the C & AG or the Public
Accounts Committee, there has been
some overspending here and there, we
will regularize it. But what is also of
some concern is the fact that within threc
months of passing the Appropriation
Bills, you have come back for fresh
appropriations cven for this year, and
cven your current calculations are going
wrong. They are bound to go wrong
because this is not a Government which
knows what to do. This is a Government
which is told what it has to do by the
foreigners. This is the crucial fact.

While we are discussing this, all are
merely trying to kick ourselves once morc
into realising that we have to fight the
battle of freedom over again. We will
have to get rid of the adventurers who
have temporarily seized ministerial and
cxtra-ministrial  berths.  This  country
belongs to the peaple of India and not to
some masqueraders who have come from
foreign lands to mercelessly loot our
assets. They will have to retire to their
foreign lands once the general elections
take place in January, 1996,

Thank you, Sir.

SHRI JAGESH DESAI: Sir, he has
raised onc point that the moneys which
are at present with the public sector
banks, would be given to somc other

[RAJYA SABHA]

(No. 5) Bill 1994 316

associations. I would like the Minister to
clarify this, because this is agitating our
minds also very much. In that case, this
should be treated as contributions by the
public sector banks pro-rata, and the
others also who want to take advantage
of it, must also contribute to that extent.
Then, I think, that will be all right.
Otherwise, if it is one-sided, then it is
very serious. I think, the Government
must correct it. Otherwise, this should be
taken as pro-rata contribution by the
nationalised banks, and the private
parties should also pay the same amount
to the pool.

THE  VICE-CHAIRMAN (SHRI
SATISH AGARWAL): I do hope that,
the Minister will take note of it.
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“The dumping of textiles,

.consumer  electronics  and

leather goods by countries

like India in international
markets could be one of the
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reasons for Indian exports
recording a none-too-
encouraging growth of nine
per cent during the first
quarter of the current
financial year, after a 20.5
per cent growth in 1993”, the
Commerce Secretary, Mr.
Tejent-~ ¥h-nna, said. .

et NoR WE S I 20 Y W R
w W A R wad ¥ o Wiz W oFen
w1 ae T W 4?2 A P el o ae A3 ¥
IR I T T D @D g W

A

for woht (oft v filg): w3 @ 2}

st s faw: sw fafRem ) e T
IO T WIM gas FB B G|

o & form a3 w= W W@ W, S
w7 o 7 I Ty I @ IR daw Rem
3, & wgire v % A A 3T A ww@ E

398 A o wda A w1 . (SEEH)

e, 7w ¥ @Wn N AW, wm wm R
Wiy 9% fud wem @ &

Agriculture is not piéking-up; GDP in

~ 1993-94 was lower than 1992. 1 am giving

the points only. Industry is not picking’
up; the consumer sector production is
stagnating; non-durables loyer than
earlier; capital goods declined by 3.9 per
cent; in fertilizer, there is negative
growth. (Interruptions)

SHRI V. NARAYANASAMY
(Pondicherry): Mishraji, are you telling
about 1992 figures?

SHRI CHATURANAN MISHRA:
No, Sir, Not at all. Your friend
Assochem is saying all this. Fertilizer is
still stagnating. Then, they have about
the high growth in money supply. So far
as price rise is concerned, they have
given data about coal prices, foodgrains
and medicines; I mean how these prices
are going up. The Commercial Banks
credits to the Government increased by
34.7 per cent. As a result, the total fiscal
deficit is approaching Rs. 75,000 crores.

™ W W w A ag §
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Théy are  your -best
(Interruptions) -

TER ¥ M e R Y whele f A
w9 g ¥ T o e F A}

A worrisome feature of the economic
growth in certain areas, including 1993-
94, has been the slugglish investment in
the economy; reduced investment outlays
by public sector and in green field
projects, have been a major factor,

_friends

T8 A vl W, W W W, @ WA

R wer @ ¥ ) 9% %N & f6 an issue
which merits attention is the phenomen
on of significant increase in capital raised
by Indian companies from the Indian
capital market' and through Euro issues,
not being matched by commensurate
capital investment by the corporate sector
(Interruptions) AwrWEHRT R @

§, 39 ey W O vl ' T %
Sfw o w 39 w8 @ e F dw Tl
=% o w A T v d @ ¥

e T i W R e W R

wgm AfE & A W s W T A 9w
meruE S, W@ AT o R
... (sTET) :

Mr. Jagesh Desai, I am telling you.
You have spoken and I am speaking.
But, the govt. must speak (Interruptions)
Finance Minister knows that. Don’t say
that he does not know that. It is not the
Communist Party report. But, 1 am
telling you.

TR AR SR TSNS Tl AE A @ T |/
sk R aw B 1 SR A @Y T e
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¥

“India’s per capita national
product based on purchasing
power parity has been behind
Bangladesh.”

I W A dery A f W ¥ W
Tufer e o § oy PRe w4 A @ W™
¥ o = AR O dededte & 9w 1210
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o @ &6 WEER B o s wnft @ e
¥ 3 A AN fork dw Y AT AR A F A
o ¥ N RYE B L A

“The loan is so high that 50% of
the Central revenue goes to pay
it. With a reduction in the
Central Government borrowing
from RBI it can go to a
dangerous position.

7 v A N R § e ;)
forg @ A ¥ R == W@ @, T g
® om fr W T & v wl R, ameafed ¥
MR & fFw R, @ W ok v wia
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“With free currency, after the
demolition . of Brettonwood
system, as you know, %% of
the .international currency
transaction is for speculation
whereas earlier it was for long-
term investment. That is why
: the growth rate now is lower.”

T o e 1w Y e e 00 W
R % g ¥ v A R R @ ¥
R = o af ¥ a3 @ }, + FEn
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wRa W ene T o ¥ ) AR A ww { e
T I THAE W % Jae &
e W, A 20 o7, 1994 F firg A T
o fom ) 3o Sgo ¥ g g

“India has gained an unenviable
reputation. abroad as a country
that combines a high level of
corruption with an inability to
deliver what it promises.”
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“For the past four years Brazil for
example has paid to the World
Bank 5.3 billicn more than. it has
re'ceived.”
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SHRI G. SWAMINATHAN (Tamll
Nad®): Sir, the hon. Membgr was so
critical that fhe Finance Minister has
gone out of the House.

SHRI CHATURANAN MISHRA: Sir,
! cannot ask him to come back because
from time to time I alsc say, let him go.

ot §6 o9 A (SW RY): wF A ¥
ciAmEE T oy ¥ ¥, ¢ Romedl ¥ W
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THE  VICE-CHAIRMAN (SHRI
SATISH AGRAWAL): Ministers come
and go, but the House goes on.
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THE VICE-CHAIRMAN (SHR1
SATISH AGARWAL): Mr. Virumbi,
you please finish within 10 minutes.

SHRI S. VIDUTHALAI VIRUMBI
(Tamil Nadu): Mr. Vice-Chairman Sir,
thank you very much for giving me an
opportunity to speak on this
Appropriation Bill as brought before us
sceks to appropriate the amount already
spent during the financial years 1990-91,
1991-92, both years together, to the tune
of Rs. 731 crores and Rs. 343 crores in
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the current finarcial year. Sir, about the
first two Bills, the Appropriation Bills
No. 3 and No. 4, it is a fait accompli; the
money has alrady been spent. Sir, in
these, my objection is not to the amount
that is involved but the policy involved in
this expenditure. 'For ecxample, in this
Appropriation  Bill, for Commerce
Department in 1991 Budget, the original
provision was Rs. 280 crores. The
Supplementary provision was Rs. 789.38
crores. The total provision is Rs. 1,069
crares but the actual expenditure is to the
tune of Rs. 1,655.91 crores, resulting ip
Rs. 586.91 crores of excess expenditure.
What I want to say is that the original
provision was made for Rs. 280 crores,
the technical assistance for the erstwhile
USSR but, if you go through the previous
year, not 1990-91, but 1989-90, the same
more than Rs. 500 crores of excess
expenditure has occurred. Therefore,- the
bureaucrats, the executive could have
thought over it as to how much they
could have allotted in the Budget itself.
You are showing only Rs. 280 crores but
you are spending Rs. 1656 crores. There
is no relationship between the actual
expenditure and the amount you have
shown in the Budget.

Another example I can cite is regarding
the Telecom services. The original
demand was for Rs. 2329.90 crores. The
supplementary demand was to the tune of
Rs. 47 crores. The supplementary
demand for Rs. 47 crores was actually
approved by this august House at the fag-
end of the financial year. After having
got it approved at the fag-end of the
financial year, subsequantly, mow the
further expenditure in the Telecom sector
along—what they have shown in the
Appropriation Bill—is to the tune of
Rs. 103.17 crores. Sir, the same thing is
repeated in the next Budget also i.e. in
199192 Budget. For Telecom, the
original demand was for Rs. 2635.99
crores or Rs. 2636 crores. The
supplementary demand is for Rs. 222
crores. After having got approved
Rs. 222 crores at the fag-end of the year,
further excess expenditure is Rs. 65
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crores—why couldn’t you include this in

the supplementary Budget itself when

you were introducing the supplementary
budget at the fag-end of the financial
yecar? In the supplementary budget, you
are showin an excess expenditure of
Rs. 47 crores. But, you have spent more
than Rs. 103 crores. It clearly shows that
there is some lacuna in calculating the
data in the Telecom Department. The
high officials responsible for this should
be put before the proper forum and you
should just tell them that this is not the
way that they have to spend the money.
For example, Sir, in the Public Accounts
Committee, they have given the reason
for this excess expenditure. This excess
expenditure has occurred on one of the
plan schemes mainly local telephone
system due to more receipt of cables and
subscriber equipment; under non-Plan
under stores suspense account mainly
under general stores due to less issues to
capital and partly under factory stores
due t0 more receipt from the
manufacturers. This is Public Accounts
Committee Report No. 60. In the Public
Accounts Committee Report No. 74, the
same thing was repeated. This excess has
occurred on one of Plan scheme mainly
local telephone system due to more
receipt of cables and subscriber
equipment. The same thing, the same
words were repeated in the Public
Accounts Committee Report No. 74. This
cxcess occurred on one of the Plan
schemes mainly “local telephone system
due to more receipt of cables and
subscriber equipment.” That means the
rcasons also were prepared by class III
cmployees, not by the people who are
responsible for this. This is what I feel.
Therefore, I am objecting to this not
because of the amount involved but the
way the amount is being speat in this
manner. | object to the policy that you
are pursuing.

Sir, then regarding the current financial
year, out of 343 crores of rupeces, I
nppreciate that you have allotted 250
crores of rupees for fertiliser. In this
respect I want to say about Tamil Nadu.
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We require 9.73 lakh tons of urea. But,
last year we have used only 7.84 lakh
tons because the price is enhanced due to
the wrong policies pursued by the
Government. . But at least now the
immediate requirement of urea of 60,000
tons more we want. Out of 2.75 lakh tons
you have allotted only 2.15 lakh tons.

-Therefore 60,000 tons of more urea is

required. Per-hectare urea consumption
of the State.is reduced from 120.28 kgs in
1991-92 to 114.57 kg now. Thereby,
5.7 kg has been reduced because of
enhancement of the price of fertiliser due
to the wrong policies of the Government.
Another thing is that you have allotted
Rs: 10 crores for the -Steel Authority of
India for implcmentation of the
Voluntary Retirement Scheme from the

-National Renewal Fund. Another grant

for Voluntary Retirement Scheme to
Export Promotion agencies is Rs. 15
crores. For the Voluntary Retirement
Scheme you have allotted for. both Rs. 25
crores more. You are sending employees
out of* factories as well as from the
Government offices. This is the wrong
policy pursued by the Government. This
is an anti-labour policy due to your
liberalisation policy. This is my charge,
Sir. Then, regarding the price-rise, 1 want
to tell you one thing. I do not want to go
in depth bocause the time is short. The
Treasury Benches say that the economy is
stabilised; they are having more than
17 billions dollars with them. How has
this 17 billion accrued? They have to tell
us. For example, I tell you Sir, some six
months before, our rupee was going to
appreciate the international market. At
that time our RBI intervened  and
purchase dollars to the tune of 8 billion
dollars. While we are purchasing dollars,
we are releasing the money into the
market, Actually, the Government
wanted to curb money supply further.
They decided on some changes in the
Cash Reserve: Ratio. Three instalments
together they are able to enhance only
1% Cash Reserve Ratio. It is not going
to off set the amount that has been
released in the market. Therefore, even
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8  billion dollars have been sold,
substracting 1.5 billion dollars from 8
‘ billion, you have purchased 6.5 billion
and kept them intact. We have to keep
the rupee intact. The money you have
injected into the market has yielded
inflation. Therefore, the main cause of
the inflation is the wrong policy pursued
by the Reserve Bank of India. It clearly
show two things, One is that you wanted
to promote exports. To promote exports
at the cost of the. lives of 95 crores of
people, you have bought dollar. If it is
not the reason, then what is the reason?
Whether; you have done it willingly or
reluctantly you have been forced by the
World Bank and the IMF io buy dollars
and to‘keep the dollar intact. Therefore,
unfortunately, you have, succumbed to
the pressures by the IMF and the World
Bank. If you have resorted to the first,
then, you are not worried about the
people. If you have gesorted to the
second, then you have done as the World
‘Bank and the IMF dictated. This is not a
healthy sign for this country. Therefore, I
submit, Sir, that the fiscal policy pursued
by the Government is a total failure.
What 1 feel is that we have to wage
another war, the third independence war.
The first independence war was against
the British people. The second was
against emergency. The third war we
have to wage against this liberalisation
policy. That is what I feel. I will talk only
for two more minutes. Sir, regarding 343
crores of rupees supplementary budget. 1
would like to say something.

3.00 P.M.

Then, they said about the grant to the
Rajiv Gandhi Foundation for village
library project and other things also
which is Rs. 1.5 crores. There is no
objection about allotting this amount.
Then there is this grant to the Rajiv
Gandhi Foundation for a project to
rchabilitate and assist the child victims of
terrorism. I am also not objecting to this.
This should be allotted. But what 1 am
saying is that this amount of Rs. 1.5
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crores is not at all enough. If you take
Dethi, when Indira Gandhi was
assassinated in 1984, there was a terror
unleashed in Delhi and nearly 4,000 sikhs
were murdered. Some people responsible
for it- escaped and some people were
allowed to escape. And I do not want to
go into that aspect. But what I am saying
is that-the off-springs of those people
who were murdered. in this carnage’
should be protected by this Government.
They are morally bound to protect these
children. For that, there is no provision
in this. Therefore, I am not supporting
totally this grant. :

Sir, the policy pursued by this
Government is totally incorrect. You
have to change your policy or you will be
chnged by the people of this country.
With these words, Sir, 1 conclude.

THE VICE-CHAIRMAN (SHRI
SATISH AGARWAL); Now, Mr.
Austin. Please take care of the time. You
hav got five minutes. So, finish up as
early as possible.

SHRI S. AUSTIN (Tamil Nadu): Mr.
Vice-Chairman, Sir, I rise to spcak on
the Appropriation Bills on behalf of my
party, AIADMK.

Sir, every year, the ritual of presenting
the Budget is gone through, and lots of
promises arec made to the people. But, in
actuality, people’s sufferings remain
unmitigated in spitc of many schemes
said to have been launched. Every year,
the revenue increases, and so also the
Budget allocation. Yet, the common man
continues to suffer. The poor people live
in misery. One fails to understand the -
new economic policy. has done to
alleviate poverty.

Sit, though the Centre is responsible
for the price rise- and other economiic
situations prevailing in the country, the
State Governments have to bear the
brunt since they have to face the people
directly. Though the Centre has failed to
rollback the prices, it could at least check
the price rise. Even that is not done, and
the prices of even essential commodities
are soaring high every day. Despite so
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much concern expressed by the Centre in
revamping the Public Distribution
System, the fact remains that the Central
allocation for PDS is inadequate, and the
States are wunable to meet their
requirements.

Sir, our hon. Chief Minister of Tamil
Nadu, Dr. Puratchi Thalaivi has appealed
to the Centre time and again to increase
the allocation ‘of rice, sugar and kerosene
for PDS. But, always there is a gap
between what is demanded and what is
given. Our hon. Chief Minister, realising
the hardship faced by the tribals and
those living in hilly regions, devised a
scheme to provide them m-re rice, sugar
and kerosene through the PDS. Our
Chief Minister has also instructed the
district officials to see that ration cards
are given to all the needy persons on
priority and also to see that they get all
the items every month. To keep the
prices affordable by people, .our hon.
Chief Minister has subsidised it and
people are happy that they get enough
essential commodities at a low price.

But, Sir, I only want the Centre to
understand the financial hardship the
State Government has to face td lessen
the hardships of the people. I take this
vppqrtunity to appeal to the Government
to increase the allocation of essential

commodities for PDS to. Tamil Nadu -

immediately. The Centre should also bear
the cost of subsidy in PDS since the State
has to bear the burden for the failure of
the Cenffe to check the price rise.

Sir, while the Centre launcghes various
schemes at the cost of several crores, it is
a pity that it does not come to the rescue
of a State Government when it Jaunches

- welfare schemes. In Tamil Nadu, a
number .of schemes have been launched
by our hon. Chief Minister for the
upliftment of the poor, the Scheduled
Castes, the Scheduled Tribes and women.
_Fire-proof houses are provided free of
cost to Scheduled Castes, Scheduled
Tribes and the poor. Others are also
given soft loans for comstructing houses.
Free text-books are given to the children
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of those below the poverty line,
Scheduled Castes, Scheduled Tribes and
backward classes. Grants are given for
the margiage of women of poor families.
The popular Nutritious Noon-Meal
Scheme. has been revamped -and
expanded to provide the poor children at
least one nutritious meal a day.

I am only trying to say that, but for
these schemes, the life of the poor would
have been miserable. Therefore, it is the
duty of the Centre to providé funds to
the State Governments for executing
these schemes. 1 appeal to the hon.
Finance Minister to ponder over this
matter and take steps to provide funds
for such welfare schemes.

Sir, Centrally-funded projects have not
been set up in Tamil Nadu like in some
privileged regions. This is a major cause
of lopsided development, leading to
frustration, particularly among the youth.
Even some of the existing projects in
Tamil Nadu are either closed down or
shifted to some other State. For example,
the prestigious Officers’ Training
Academy of the Indian Army established
in Madras after the 1962 China war, is all
set to be shifted from there. No one
functioriing very well, training several
hundred officers every year. St. Thomas
Mount in Madras, where the Academy is
situated, is best for such training. Even
the climate is congenial, the atmosphere
is calm. East Coast road are some of the
projects pending with the Certre. Since
these projects aim at improving -the
economy of the State, 1 urge upon the
Centre to clear all the pending projects
without wasting further time.

1 feel it my bounden duty to make a
mention of the police - modernization
scheme launched by our hon. Chief

" Minister with the unity and integrity of

the country foremost in mind. Our hon.
Chief Minister has ordered for a
thorough modernization of the Tamil
Nadu palice to put down terrorism and to
prevent the entry of terrorists into Tami!
Nadu. In just one year our hon. Chief
Minister has succccded in putting in end
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to terrorism in the State. That is why our
hon. Chief Minister has sought Central
assistance to the tune of Rs. 85 crores for
medernizing the police force. But the
Centre has given a meagre amount,
which is not sufficient even to modemize
the police in one district. Therefore, 1
appeal to the Centre to provide Central
assistance immediately as sought by the
Tamil Nadu Government, enabling it to
carry on the modernization without any
hindrance in the larger interest of the
nation. ‘

1 am hopeful that the hon. Finance
Minister will prevail upon the
Government to accept these suggestions
put forth by me.

Thank you, Sir.

THE VICE-CHAIRMAN (SHRI
SATISH AGARWAL): Shri Digvijay
Singh—absent.  Shri Ram , Gopal
Yadav—absent.

Hon. Members already aware that
three hours' time was fixed by the BAC,
but we are practically crossing four-and-a-
half hours. 1 have been very liberal in
giving time to hon. Members because this
is an impertant economic issue.

Now, Mr. Vayalar Ravi, though your
name is not here, as a special case,
because you have been my good friend in
the past, I am giving you time, but,
please take care of the time yourself and
do not force me to ring the bell.

SHRI VAYALAR RAVI (Kerala):
Thank you, Mr. Vice-Chairman. You
were also a Minister of Finance. So, you
will also be interested in hearing what [
speak.

THE VICE-CHAIRMAN (SHRI
SATISH AGARWAL): Yes, yes, sure.

SHRI VAYALAR RAVIL Sir, 1
support this demand. Naturally, it is
inevitable and necessary on the part of
the Government to come to the
Parliament occasionally with
supplementary demands because the
situation may compel them to spend
more and to get the sanction of
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Parliament later on. Naturally, this gives
an opportunity to the Members to
express, their views on certain issues.
Many Members have commented upon
the economic policy. The economic policy
has been debated. There were arguments
on it. It touches all walks of life, of
course, some of my friends sitting on the
other side resorted to agitations also. I do
not want to get into that.

But, certain realities are there. As soon
as India got freedom and became a
republic, everyone knows, Pt. Jawaharlal
Nehru adopted a policy of a middle path.
Naturaily, he had to frame policies in
accordance with that thinking. We
marched ahead .to an extent. But, the
basic question that arises before the
Opposition today is this. At any point of
time, did they extend any support to
Jawaharlal Nehru? Did they extend any
support to Mrs. Indira Gandhi? Look at
the political history of this country. You
can see bandhs being organised and
strikes being organised. 1 am not
criticising about that point. .My only
contention is that today they say that
Jawaharlal Nehru was right and that Mrs.
Gandhi was right. This is after their
demise. But, during the tenure of their
Prime Ministership, they did not do so.
You can see that Pt. Jawaharlal Nehru
laid the basic foundation for the
economic growth and economic progress
of this country. Thereafter, when Janata
Party came to power, you Mr. Chairman
were also a Minister, they resorted to a
rolling plan. People like me opposed the
rolling plan in the House because the
whole economic reform was derailed.
Although we criticised it, you had a
concept. 1 appreciate you had an
economic concept. I criticise it only from
my party’s point of view and my
conviction. The people who advocate
today for Jawaharlal Nehru and Mrs.
Gandhi, were all along opposing them
when they were Prime Ministers.

Mrs. Gandhi, 1 believe, was the
nation's strongest nationalist economic
leader who guided and led this country to
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the most spirited economic growth. Look
at the whole history today. You can
analyse the whole economic
development. When the FERA was
passed, I was a party to it. Mr. Murthy
and all of us were in the Lok Sabha at
that time. All of us were a party to
passing the FERA. We were a party to
the implementation of the MRTP Act.
Today the picture has changed.

Some people like me have their own
reservation about change in economic
policy. 1 have my own reservations on
certain issues. I am one who feels sorry
for the collapse of the Soviet Union. I am
one who feels that the Soviet Union
should not have collapsed. That system
should have remained for the betterment
of the developing nations. Unfortunately,
it has collapsed. After its collapse, the
Americans have become the policemen in
this world. India and other developing
nations are living in perpetual tension. In
this situation, what we have to do is to
adjust ourselves as well as to go along
with the global economy to an extent.

In that process the critirism may be
there, but the ultimate goal is the uplift
of the poor. If anything goes against the
poor, we can speak out with one voice.

Sir, one good thing that has happened
is that the rate of inflation has come
down to single digit. It is a good thing.
Smuggling was also one of the major
sources of blackmoney. After the
adoption of certain policy this has also
been contained to a large extent. Even
smuggling in gold has been contained.
When you criticise the economic po?icy,
you sould be realistic. I agree that our
economic policy should take into account
the problem of unemployment. Import of
technology must be lead to
unemployment. Unfortunately, the
modern technology concept is reducing
the employment opportunities. Without
taking into account the availability of the
Indian manpower and its employment no
planning can be successful and no
cconomic growth can be fruitful.
Moreover, the economic growth and
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development can not reach the poor
without more and more employment.
These are the basic concepts.

Now, I come to the allocation of
Rs. 10 crores as additional expenditure
allotted to the Ministry of Textiles. I
want to know for what purpose this
increase has been allotted. I understand
the textiles can provide a big boost to our
exports. After the GATT, if they can
fulfil the promise made and if the quota
system is eliminited, I hope the economy
will get a big boost. But I see that the
Americans are showing certain problems.
But, I feel those problems can be sorted
out. Yet the question remains for what
these additional Rs. 10 crores have been

spent.

In Kerala, the handloom weavers arc
being given subsidies, but, unfortunately,
the system is that the State Government
pays first, then the Centre reimburses it.
If the Government of India decides to
reimburse, you subsidise in the real
sense. At present the State Government
has to pay first to the societies and then
the Government of India would subsidise
on the basis of the reports of the State
Government. At present the arrears of
these reimbursements come to about Rs.
10 crores. They have not yet been paid.
Therefore, 1 would request the
Government of India to consider giving
direct subsidies instead of reimbursing the
amount.

Since the time is limited, I would touch
on only two more points. On
Chandigarh, you have spent about Rs.
6.8 million. It is a very sensitive and
political issue. You know Punjab has
come back to normalcy now. The people
of Punjab are great warriors. We are
proud of them. Those pecople have now
come back into the national mainstream
and into the national social and political
life. They themselves now feel that
terrorism would not pay dividends. So,
the democratic process of clections even
at the Panchayat level has taken place
and 72 per cent of the people of Punjab
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have exercised their franchise. This is
one of the main development of the
country. The contribution of the farmers
of - Punjab is the greatest one.
Unfortunately, it was because of the
misguided propaganda or misguided
thinking that they strayed away for
some time. They have now come back
to the mainstream. It is for us to
consolidate their coming back to the
mainstream and the centre has to take
note of their national outlook. 1 believe
people are very much agitated over the
status of Chandigarh. A time has comc
to hand over Chandigarh to the State of
Punjab. Otherwise it will lead to further
complications. So, it is time to takc
advantage of the situation that now
prevails in Punjab. 1 congratulate thc
people of Punjab for their patriotism
and contribution to the freedom
movement and as warriors to guard thc
frontiers of India.

I am proud of it. We are not
alienating them. we are not accusing
them. We are only sorry for them for
what has happened in the past. As
Indians, we come from the South. We
look at them with a vision. We expect
that they would contribute, more and
more, to the country. If we want them
to fulfil that dream, we must sec that
they must be happy. What is the point
keeping the
spending it? We have already spent Rs.
6.8 million on Chandigarh. Let us leave
it to the people of Punjab because it is
meant for them. If Haryana wants a
new capital. 1 am not against them. Lct
them have a new capital. You can givc
them some money to construct a ncw
capital. So, any delay in regard to thc
status of Chandigarh can create morc
problems than solving the problem. So.
I hope that the hon. Finance Minister
will be able to convey our sentiments
that Chandigarh must be given to the
State of Punjab. Taking the gains that
we have already achieved into account,
I support these Appropriation Bills.

THE  VICE-CHAIRMAN  (SHRI
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SATISH AGARWAL): Mr.
Priya Gautam, last speaker.
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI M.V.
CHANDRASHEKHAR MURTHY):
Sir,* today we are discussing the
Appropriation  Bills  regarding  the
supplementary demands for grants for the
year 1994-95 and excess grants in respect
of the budget (General), 1991-92.

Sir, first of ali, I would like to thank all
the hon. Members who have participated
in the debate. 1 also thank for their
valuable suggestions. Many of the
speakers who have participated in the
debate have referred to various projects
in their States and constituencies. 1
definitely share the concern of the hon.
Members. I will convey their concern to
the administrative ministries to take up

_ follow-up action. The hon. members have
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given their valuable suggestions regarding
the economic and the industrial policies.
Their suggestions are duly taken note of.

Sir, 1 would like to take up the
Appropriation Bill in respect of the
supplementary demands for grants, 1994-
95. There are about 15 demands
aggregating to Rs. 343.3 crores. The
actual net cash outgo is only Rs. 256.36
crores. This is mainly due to the
assistance which we have given for
fertilizer promotion which has cost
Rs. 250 crores. Secondly, it is in respect
of the payment for the CPWD workers to
implement the arbitration award. It
comes to Rs. 6.36 crores. The remaining
Rs. 86.85 crores which are matched by
the additional receipts are corresponding
savings in the respective departments.
Out of this Rs. 22 crores is the main
investment in the share capital of the
Scheduled Caste and the Scheduled Tribe
Development Corporation. There is no
additional cash outgo.

As far as the assistance to the Steel
Authority of India under the VRS is
concerned, the money involved is Rs. 10
crores. As far as the Export Promotion
Council is concerned it is Rs. 15.476
crores.

The hon. Member, Shri Vayalar Ravi
has refeired to Rs. 10 crores which we
spent on the textile mills. Sir, this is the
financial assistance which we have given
to them for the revival of the two sick
spinning mills in Andhra Pradesh. Both
the mills are co-operative spinning mills.

For advanced research in plasma
technology, we have spent ncarly Rs. 25
crores. To develop sensors, components,
devices and materials in strategic area of
technology, we have spent Rs. 25.56
arores. Totally, we have spent Rs. 50.56
crores.

Now 1 would like to take up the
Appropriation Bill regarding excess
Demands for Grants for the year 1991-92.
The excess grants have been scrutinised
by the Public Accounts Committee and
the Commitee, in their reports, have
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recommended regularisation of excess
expenditure under the provisions of the
Constitution. That is why we have come
before the House. The main expenditure
that we have incurred is in relation to the
Department of Commerce. It is about
Rs. 521 crores. It is mainly due to larger
drawals from the erstwhile USSR under
technical credit facility for making
purchases from the USSR. The next main
expenditure is on telecommunication
services. This was, as pointed out by the
hon. Member, Shri Virumbi, Rs. 103.81
crores. This excess expenditure is mainly
due to increased receipt of cables and
subscriber equipment under the local
telephone system. Hon. Member Virumbi
has taken objection to the excess
expenditure under the telecom services in
the successive years. Both these excess
expenditure were scrutinised by the
public  Accounts Committee. They
observed that the Budget wing
Department should be revamped so that
the situation would not recur. This was
the observation made by the public
Accounts Committee. We will definitely
follow their observation and 1 assure the
House that this will not recur.

Yourself, Shri Ashok Mitra and
Shri Jagesh Desai have mentioned about
the Joint Publicity Committee for public
sector banks. The Government has taken
a decision and the JPC was wound up.
Now it is the Indian Banks Association,
which will decide about the future course
of action. In the IBA, both the public
and private banks, including the foreign
banks, are members and the IBA will
decide about the contribution to be made
by each constituent bank. My hon.
friend, Shri Vayalar Ravi
..... (Interruptions)....

THE  VICE-CHAIRMAN  (SHRI
SATISH AGARWAL): The objection
taken by Shri Jagesh Desai was that the
funds contributed by the nationalised
banks to the JPC should not bg handed
over to thg IBA which represents conflict
of interests.
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SHRI M.V. CHANDRASHEKARA
MURTHY: The nationalised banks
continue to be the members of the IBA.
Both private and public sector banks,
including foreign banks, are members of
the IBA and the IBA will decide about
the future course of action.

THE VICE-CHAIRMAN (SHRI
SATISH AGARWAL): Let the IBA
create its own funds. Let it not have the
funds of the JPC. Let the funds of the
JPC be returned to the nationalised
banks.

SHRI M.V. CHANDRASHEKARA
MURTHY: 1 wish to point out that all
the public sector banks are members of
the JPC and they contribute to’the JPC.
The same members will now continue to
be members of the IBA. That is my
point.

SHRI JAGESH DESAI: My point was
like this. At present, there is a sum of
Rs. 3.5 crores contributed by the public
sector banks to the JPC. Now this fund
has to be handed over to the IBA.

SHRI M.V. CHANDRASHEKHAR
MURTHY: Regarding that I do not have
the information. I will collect the
information and furnish it to the hon.
Member.

SHRI JAGESH DESAI: If the fund
has to be given to the IBA what I had
suggested was that prorata has to be
taken from the nationalised banks and
same amount should be contributed by
other foreign banks and private banks.
So, all should be equal for that purpose.
That was my point.

THE VICE-CHAIRMAN (SHRI
SATISH AGARWAL): Mr. Minister,
you get this point examined because this
is an important issue. Funds contributed
by the public sector banks to the JPC
should not be handed over to IBA. Let
the IBA should create its own funds and
the nationalised banks also contribute.
Please see to it.

SHRI M.V. CHANDRASHEKHAR
MURTHY: I understand. All right Sir,
even regarding the excess grants for 1991-
92, 'we have spent cxcess in the
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Department of Telecommunications, and
there was also excess expenditure of
Rs. 32.51 crores mainly due to abolition
of more pensioners at the increased rate
of D.A. and receipt of more claims in
respect of deposit linked insurance
scheme and Government provident fund.
This is only a constitutional obligation
that we have come before this House. I
request all sections of the House to
support this Appropriation Bill and to
return it.

SHR1 VAYALAR RAYVI: Sir, I want
to seek one relevant clarification from the
hon. Minister regarding the subsidy to
the handloom weavers. Instead of
reimbursement, will you make direct
payment to therweavers?

SHRI M.V. CHANDRASHEKHAR
MURTHY: Sir, it is the Textile Ministry
that is monitoring the system of subsidy
in the cooperative sector or private sector
or private sector weaving industry. Better
you find out from the Textile Ministry.

THE VICE CHAIRMAN (SHRI
SATISH AGARWAL): It is not dealt
with directly by the Finance Ministry.

SHRI M.V. CHANDRASHEKHAR
MURTHY: No, Sir.

SHRI V. NARAYANASAMY: Sir,
regarding subsidy to thc farmers which
has been revised by thc Government,
they are giving about Rs. 1,000 subsidy
per metric ton. Today they arc sending it
to the State Governments and there arc a
lot complaints from thc marketcers and
the farmers that it is not reaching the
farmers directly or the marketeers, who-
soever is dircctly involved in  the
distribution. The farmers are complaining
to the Members of Parliament. 1 would
request the hon. Minister to sec and
devise a system by which the farmers will
directly get the benefit of subsidy which
you are giving to thc small and marginal
farmers. I want the hon. Minister to give
an assurancc in this rcgard.

SHRI M.V. CHANDRASHEKHAR
MURTHY: Sir. I will look into this.
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THE VICE-CHAIRMAN (SHRI
SATISH AGARWAL): I shall now put
the motion regarding consideration of
Appropriation (No. 3) Bill, 1994 moved
by the Minister. The question is:

“That the Bill to provide for the
authorisation of moneys out of
the Consolidated Fund of India
to meet the amounts spent on
certain services during the
financial year ended on the 31st
day of March, 1991, in excess of
the amounts granted for those
services and for that year, as
passed by the Lok Sabha, be
taken into consideraiton.”

The motion was adopted.

THE VICE-CHAIRMAN (SHRI
SATISH AGARWAL): We shall now
take up clause by clause consideraiton of
the Bill. ‘

Clauses 2 and 3 and the Schedule
were added to the Bill.

Clause 1, the Enacting Formula
and the Title were added to the
Blll.

SHRI M.,V. CHANDRASHEKHAR
MURTHY: Sir, T beg to move:
“That the Bill be returned.”
The question was put and the
motion was adopted.

THE VICE-CHAIRMAN (SHRI
SATISH AGARWAL): 1 shall now put
the motion regarding consideration of
Appropriation (No. 4) Bill, 1994 moved
by the Minsiter.

The question is: ,

That the Bill to provide for the

authorisation of appropriation of

moneys out of the Consolidated

Fund of India to meet the

amounts spentt on certain

services during the financial year
ended on the 31st day of March,

1992 in excess of the amounts

granted for those services and

for that year, as passed by the

Lok Sabha, be taken into
* consideration.”

The motion was adopted.
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THE VICE-CHAIRMAN  (SHRI
SATISH AGARWAL); We shall now
take up clause by clause consideration of
the Bill.

Clauses 2 and 3 and the Schedule
were added to the Bill.

Clause 1, the Enacting Formula
and the Title were added to the
Bill.

SHRI M.V. CHANDRASHEKHAR
MURTHY: Sir I beg to move:
“That the Bill be returned.”
The question was put and the
motion was adopted.

THE VICE-CHAIRMAN (SHRI
SATISH AGARWAL): | shall now put
the motion regarding consideration of
Appropriation (No. 5) Bill, 1994 moved
by the Minister.

The Question is:

“That the Bill to authorise
payment and appropriation of
certain further sums from and
out of the Consolidated Fund of
India for the secrvices of the
financial year 1994-95, as passed
by the Lok Sabha, be taken into
consideration.”

The motion was adopted.

THE VICE-CHAIRMAN  (SHRI
SATISH AGARWAL): We shall now
take up clausc by clausc consideration of
the Bill.

Clauses 2 and 3 and the Schedule were
added to the Bill.

Clause 1, the Enacting Formula and the
Title were added to the Bill.

SHRI M.V. CHANDRASHEKHAR
MURTHY: Sir, I beg to move:
“That the Bill bc returned.”
The question was put and the,
motion was adopted.

THE VICE-CHAIRMAN (SHRI
SATISH AGARWAL): Thank you very
much for the coopcration. All the three
Bill are returned.

THE VICE-CHAIRMAN  (SHRI
SATISH AGARWAL): 1 havc a lot of
business with me, lcgislative business.
Onec is thc Comptroller and Auditor



353 The Comptroller and
Aunditor General's (Dlutits,
General's (Duties, Powers and

Conditions of Service) Amendment Bill,
1994, Can it be passed without any
further' debate? Mr. Chaturvedi, if you
want to speak, You can speak.

THE COMPTROLLER AND AUDITOR

GENERAL'S (DUTIES, POWERS AND

CONDITIONS OF SERVICE)
AMENDMENT BILL, 199%4.

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI M.V,
CHANDRASHEKHAR MURTHY)- 1
beg to move:

“That the Bill 1o further amend
the Comptroller and Auditor
General’'s (Duties, Powers and
Conditions of Service) Act, 197]
as passed by the Lok Sabha, be
taken into consideration.”

The: last amendment to the Act in 1987

raised the pension of the C&AG to the
levél  of the pension of a Judge of the
‘Supreme Court. This benefit is, howcver,
not &dmissible to two ex-C&AG who
retired before the amendment came into

effect in December, 1987. In the casc of -

Judges of the Supreme Court/High
Court, the same pension is admissiblc
regardless of the date of retirement. On
that analogy, it is proposed to amend thc
C&AG's Act-to allow this benefit to two
former C&AGs.

Under Section 3 of the Comptrollcl
and Auditor General's (Duties, Powers
and Conditions of Service) Act, 1971, the
C&AG's pay and salary is equal to that
of the Judge of the Supreme Court.
However, if a person who immediatcly
before assuming office as the C&AG was
in receipt of a pension (other than
disability or wound pension) in respect of
any previous service under the
Government, an amount of pension
equivalent to gratuity would be reduced
from his salary. It is proposed to amend
the C&AG's (Duties, Powers and
Conditions of Service) Act, 1971 that the
clement of pension equivalent to gratuity
is not required to be deducted from thc
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salary of the C&AG on or after 27th
March, 1990. This would be in
conformity with the orders on the subject
which are applicable to other reemployed
pensioners including the Chief Elcctlon
Commissioner.

Considering the Constitutional
importance of the office of the C&AG
and the need to maintain its dignity, I am
sure that the provisions oi the Bill will
received-support fram all sections of the
House.

The question was proposed.
(Interru.ptions)

THE  VICE-CHAIRMAN  (SHRI
SATISH AGARWAL): Yes, Shri T.N.

.Chaturvedi. 1 canriot stop any honourable

Member from speaking.

SHRI TRILOKI1 NATH
CHATURVEDI (Uttar Pradesh): 1 am

" grateful to Shri V. Narayanasamy....

SHRI V. NARAYANASAMY
(Pondicherry): We are all supporting the
Bill.

SHRI TRILOKI NATH
CHATURVEDI: 1 am grateful for the
concern and the sympathy that you have
shown to me but, perhaps, you are not
aware that so far as I am concerned, I
retired in March 1990. 1 am already
drawing the stipulated pension .and 1
think if you had cared to listen to the
remarks or the explanation of the
honourable Minister for Finance, the
position would have been clear. That is
why I thought that Mr. Murthy has been
kind enough to mention the importance
of the office of CAG.

SHRI VAYALAR RAVI: Sir, if any
Member has any pecuniary interest in a
subject before the House, is he entitled
to speak?
~ THE VICE-CHAIRMAN (SHRI
SATISH AGARWAL): He has no

interest. He does not get any benefit out
of it.

SHRI VAYALAR RAVI: Then it is
all right.





